
(Through VC via Cisco Webex App) 

Case No. 

FIR no. 10/20 

PS Pandav Nagar 

State vs. Hari Om 

U/s 379/356/411 IPC 

03.10.2020 

Ld. PO is on leave today. 

Present Sh. Deepak Kumar, Ld. APP for State through VC. 

Sh. Alok Motan, Ld. LAC for accused. 

An application /s 437 Cr.P.C. for the release of the accused Hari Om on bail 

is moved by his Ld. Counsel. 

Both the sides are heard on the application. 

Considering the fact that the case property has already been recovered and 

the judicial custody of the accused is not required for any purpose and also the fact that 
investigation of the case is also complete as charge sheet has also been filed in the court,
the application in hand stands allowed. 

The accused is directed to be released on bail on furnishing of his personal 
bond in a sum of Rs.20,000/- with one surety of like amount. lt is further directed that the 
accused shall not tamper with or try to influence the prosecution witnesses in any manner 
after his release.

Copy of the order be given dasti on request. 

Application is disposed off accordingly. 
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(Through VC via Cisco Webex App) 
Case No. 
FIR no. 189/19 

PS Kalyanpuri 

03.10.2020 

Ld. PO is on leave today. 

This is an application for releasing the accused/ applicant on personal bond. 

Present Sh. Deepak Kumar, Ld. APP for State through VC. 

Ms. Ifat Sultana, Ld. LAC for accused. 

Accused is in JC. 

Accused was granted bail vide order dated 24.08.2020 by the Ld. MM Ms. Harshita 

Mishra, East, KKD, Delhi subject to furnishing bail bond and surety bond in the sum of Rs.20,000/ 

each. However, on account of the poor economic condition of the acused, he has not been able 

to arrange for a surety. It is, therefore, prayed by his Ld. Counsel that he be released on 

furnishing personal bonds. 

Submissions heard. Record perused. 

From the record, it appears that accused was granted on 24.08.2020 and despite 

lapse of almost 1 2 months, he has been unable to produce a surety to bail him out. This per se 

is a testament to his weak financial position. He is seemingly indigent. 

Hence, the present application is allowed. Accused be released on bail on his 

furnishing personal bonds in the sum of Rs.20,000/- to the satisfaction of the Ld. Duty MM. 

Application is disposed off. Copy of this order be sent to the Ld. Counsel for the 

accused as well as to the Jail Superintendent for necessary compliance. 
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(Through VC via Cisco Webex App) Case No. 
FIR no. 349 20 
PS Kalyanpuri 
State vs. Shahnawaz 

Us 33 Delhi Excise Act. 

03.10.2020 

Ld. PO is on leave today.

This is an application for grant of bail on benaif cf accused S-annana 

Present: Sh. Deepak Kumar, Ld. APP for State 

Sh. Parmanand Jaint. LAC for accused 
Heard. Record perused.

Perusal of file shows that accused has alreacy been granted ca oy 

Gautam. Ld. ASJ-3. East. KKD. Delhi vide order dated 30.09.2020 

Accordingly, Ld. Counsel LAC has witharawn the preser 

giving statement on the application itself. 

In view of the same. application in hand stands disposed ot bengin
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(Through VC via Cisco Webex App) Case No0. 
FIR no. 12333/20 

PS Kalyanpuri 
State vs. Prem 
U/s 379/411 IPC 

03.10.2020 

Ld. PO is on leave today. 

Present Sh. Deepak Kumar, Ld. APP for State 
Ms. Ifat Sultana, Ld. LAC for accused. 

An application /s 437 Cr.P.C. for the release of the accused Prem on interim 
bail is moved by his Ld. Counsel 

Heard. Record perused. 

Let 1O and Jail Superintendent be directed to report whether the accused is 
detained in JC in any other case also or not, for 05.10.2020. 
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(Through VC via Cisco Webex App) FIR no. 012613/2020 

PS Kalyanpuri 

03.10.2020 

Ld. PO is on leave today. 

This is an application for release of vehicle i.e. Motorcycle Splendor Plus bearing no.DL 5 SBQ 8039 on superdari to the applicant Sachin. 

Present Sh. Deepak Kumar, Ld. APP for the State. 

Sh. Amit Gautam, Ld. Counsel for the applicant. 
O has not raised any objection to the release of the vehicle in question to the 

applicant as the same is not required for any further investigation. 

Keeping in view the report of IO and law laid down by the Hon'ble High Court of 

Delhi in case titled as "Manjit Singh vs. State" Criminal MC No.4485/2013, and Crl. M.A. 

No.16055/2013 wherein inter alia the law laid down by Hon'ble Supreme Court of India in case 

titled as Sunderbhai Ambalal Desai and C.M.Mudaliar Vs.State of Gujrat: (2002) 10 SCC 283 

has been reiterated, accordingly, 1O as well as SHO of the concerned PS are directed as under: 

1. to release the above mentioned vehicle to registered owner subject to preparing detailed 

proper panchnama of above mentioned vehicle, 

2. take photographs of above mentioned vehicle from all possible angles including engine number 

and chasis number and file the same alongwith final report, 

3. to get panchnama and photographs of above mentioned vehicle attested and countersigned
by complainant/affected party as well as by registered owner and 1O. 

Application moved by the applicant stands disposed off accordingly. 

IO/SHO is directed to do the needful. 

Copy of the order be given dasti, as prayed. Same be also sent to the e- 

maiWhatsapp number of the applicant. 
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(Through VC via Cisco Webex App) 
Case No. 
FIR no. 16569/20 
PS Pandav Nagar 

State vs. Deepak Kumar 
U/s 379/411 IPC

03.10.2020 

Ld. PO is on leave today. 

Present Sh. Deepak Kumar, Ld. APP for State through VC. 
Ms. Ifat Sultana, Ld. LAC for accused. 
An application /s 437 Cr.P.C. for the release of the accused Deepak Kumar 

on bail is moved by his Ld. Counsel.

Both the sides are heard on the application. 
Considering the fact that the case property has already been recovered and 

the judicial custody of the accused is not required for any purpose and also the fact that investigation of the case is also complete as charge sheet has also been filed in the court, 
the application in hand stands allowed.

The accused is directed to be released on bail on furnishing of his personal
bond in a sum of Rs.20,000/- with one surety of like amount. It is further directed that the accused shall not tamper with or try to influence the prosecution witnesses in any manner 
after his release.

Copy of the order be given dasti on request.
Application is disposed off accordingly. 
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